
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A.NO.1170/2004

New Delhi, this the 12th dav of May. /004

HOW BLE SHRI JUSTICE V.S. AGGARWAL. CHAIRMAN
HCi N BLE SHRI S, A. S1 NG!i. MEMBER (Ai

Shri K,O.Shcirma
s/o Late Shri Surai Bhsn Sherma
r /' o D- 4 2. P r•e e t VI h a r
Del hi.

(Bv Advocate; Shri S.K,GuptaJ

Ver sus

1. Govt. of W,C.T, of Delhi
through Chief Secretary
Delhi Sectt.
New Delhi,

Z. I he .becretary to the
Govt. of NCT, Delhi
DeDartriient of Education
Old Secretariat
Delhi,

3. Deoutv Controller of Account^i
Govt. of NCT, Delhi
Old Secretariat
Deih i.

Applicant

ResDonden ts

Q R D E R (Oral)

Justice V.S. Aggarwal:-

ADplicant had suoerannuated on ZOOO,

His claim is that during the course of service, he had

earned one oromotion but was not granted the second

financial uogradation. m this regard. he had

subftiitted number of reoresentations:, The last

reDresentation is dated i.3.z004.

'i- At this stage, therefore. resDondent No, 2

IS directed to take a decision on the reDresentation

or the aoDlleant preferably within three months of the

receiDt of the certified copy of the oresent order and

communicate it to the aoDlicant. Even if a decisioi:
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has already been taker, in this regard, it should be

communicated to him. OA is disoosed of.

! Sindh )

Member (A.)

/dkm/

(V.S, AgoarwaJ )
C h air ma n
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